NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH
COURT NO.1

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
BENGALURU BENCH, BENGALURU, HELD ON 20.07.2017.

PRESENT: 1. Hon’ble Member(J) Shri Ratakonda Murali
2. Hon’ble Member(T) Dr. Ashok Kumar Mishra

C.P. No. or C.A. T.P. No. Purpose Section Name of the Parties
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TP 70/16 Malind Properties Pvt. Ltd. & 5 Ors.
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Counsel for petitioner is present. |A No.57/17 is taken up today.

We have heard the counsel appearing for petitioner in 1A 57/17. Counsel for
respondents in IA 57/17 has filed objections. The counsel for applicant in IA No.57/17 is
directed to furnish the details about t Afund requirement in respect of the project undertaken
by the Company and the other projeets thereto along with last audited statement of accounts
to the Tribunal with a copy of the same supplied on the counsel for respondent in 1A No.57/17

Both the parties are directed in case there is any chance of settlement they can come
forward with any proposal. If no proposal is coming forward, the matter will be decided on

merits.
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List it on 10.08.2017.
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